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(See Rule 42)

| In The Central Administrative Tribunal

GUWAHATI BENCH : GUWAHATI
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Ap#licant(s) /g/‘f‘/L Lewstent., Z(“M .
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. |
A#dvﬁ»cate for Applican}t/(s) %g S ECE 7N
Adwﬁ»_cate- for Respondent(s) c;,@g yaa
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N%tcsu of the Registry | Date Order of the Tribuna
: 2.2.00 Present :
4 RN | Hon'ble  Mr.Justice D.N.Baruah, Vice-
LN PO I )
; 9 ) Chairman.
T h oA tize, .
o R Hon'ble Mr. G.L.Sanglyine, Administrative
"( ':;!ca‘? Llde Member.
0 80 o )
Paied

This Application has been filed
seeking certain  directions to the

respondents. The applicant belongs to SSB,

' : y, Shillong. He was sent for. training to T.C.
F ’y’i}\y‘” Salonibari in Tezpur. By Annexure--Al0Q
order dated 6.1. 2K he was asked to move on

| 8.1.2000" He could not undertake the

training and remained absent on Saturday
and Sunday i.e. 8th & 9th Jnuary,2000. He
i' : | reported for duties with Annexure~2 medical

fitness certificate. However, he was not

! allowed to join. Hence the
l, application.

present
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cipher computer.

‘ pdsting,

order as to costs.

RS
;F-We have'heafd the applicant in person

and’ - Mr.-'A.. Deb Roy, learned Sr. C.G.S.C.

eertlflcate wag submitted. However,

“’looklng at the 'Annexure-2 fitriess certificte

Mr Deb Roy admits that medical fitness

© certificate was in fact issued. . However, he was

asked not to take any physical heavy work. The

_ Job of the applicant is to operate computer.

We find no reason why he should not be allowed
to join.

Accordingly ' 'we ' dispose of | this

He must be allowed to Wbi

- within a week from the date of receipt of this

. order. Regarding the claim for choice place of

we grant liberty to file separate

- application.

Considering the facts and

. circumstances of the case, we however, make no

Lt

Member Vice-Chairffan

0 b

—"

In1t1ally Mr. Deb Roy submits that no fitness

after.

. appliction with direction to the respondents

. to allow the applicant .to join duty as DFQ¥

Y1)
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UNION OF INDIA THROUGH
D.F.0.4CC) Ve -DIRECTOR SSB
SSR:SHILLONG DIVISION ANMD ANOTHER.
INDEX

S5.No. Annex Description of Document relied upon Page No.

i. Application ol — 09

2. A/1 Memorandum Dated 13.1.2000. ) O

3. A/2 Sickness and fitness certificate. 1

4. A/Z Joining and reporting for duties. 75

3. A/ Office order dated 31.5.93 reg. Joining. 2Y]

b A/S My application dated 28/8/96 regarding transfer|$-16

7. A/6 Dffice memo dated 4/11/96 regarding advice to \F
complete tenure.

8. A/7 Application dated 9.11.98 regarding transfer. '3

?. A/8 Application dated 15.12.99 reminder for transfer. |9

2. A/9 Office forwarding memorandum with recommendation. 9P

11. A/10 Office Order for movement to T.C.Salonibari on 8.1.700m 2

12.  A/11 Medical prescription slip of A.M.A. AL

Se A/1Z2 Office Memorandum for 2nd Medical Thaught A%

14. A/13 Office Memorandum dated 21.1.2008 to produce Fithess Yy
certificates. '

15. A/14 ¢y application dated 14.1.700@ , as

16. A/15 Reply of A.M.A. dated 20.1.2000. ' 24~

17. A/16 Application dated 18.1.2002 containing text of ¥
telegram sent to SSE Directorate.
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2l. A/20 Application dated 25.1.2000 regarding addresses for 9
allay= . .

22. A3’ O oisione submittdttodht Shfice G th, cmalidn, 3u="

ZZ. A/21 Aonexure 9 of SWOMYS FR-SR Part 1 . vé

Zl. 1.P.0. No.0G U77448 dated ¥ /0L /2000 drawan at F.0. G. P.D.QW
- . N

Mowwer

Signature of applicant.

ikl

PP



T

—\
Cw IN THE CENTRAL ADMINISTRATIVE TRIELNAL BALHATI BENCH
SUKESH HLMAR
D.F.0.(C0)

OFFICE OF THE DIVISIONAL ORGANISER SSE! AFPLICANT.
A.FSECRETARIAT BUILDING

SHILLONG 793 001.
" ~Ng—

1. LNION OF INDIA THROUGH
DIRECTOR SSB
EAST PLOCK V
R b FURAM
NEW DELHI 118 @66
RESPONDANT .
2. DIVISIONAL ORGANISER
SSB:SHILLONG DIVISION
A.F. SECRETARIAT EBUILDING
SHILLONG 793 0O1.
DETAILS OF APFLICATION

i, Particulars of nr‘dgr’,aqainst' which application is made.
I, the applicant am aggrieved by the inaction of Resp-1 on my

application {A/7) of transfer to my choice pl'a:ev df ‘posting  on
completion of 7 years of my tenure in N.E. Region i.e. at Shillong
and a consequential order A/1 non-acceptance of my jainiﬁg/'repnrting
for duty by the office of respondant No.2 due to 5’(:mciitic.na-1>"' medical
fitness certificate (A/2). The ﬁertificate A/2 is not a 'vc:lmditimal
one but includes advice for future for me and Q-F*Fice D‘F.RESP;Eu The
office of Resp-2 has denied me -dutieé. illegally and Lma:.ith’nrisedly.
For" joining in continuity without ény leave did nc:d: require any
- fitness certificate. If my request A/7 could have been ax:;:épted the
matEr of A/1 could have not arisen. Therefore gr__ievane:e_ of' @v’ 1 flows

from- inaction an A/7 of Resp-l.
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2.  Jurisdiction of the Tribunal.

' The SSB Organisation is an organisation working under Cabinet
Secretariat and I am a civilian employee in SSE. I am at present
posted at Shillong. The Hon'ble Tritunal at Gauhati has  its

Jjurisdiction.

3. Limitation
The impugned order is dated 13.1.2000. The 0.4. is within its

limitation period.

4, Eg«_cté of the c:aseuv
4.01. I, a resident Indian; M.Sc. Mathematics with PGDCA, am & non-
zetted DFD (CC) in SSE Since 28.12.87 and continued to be

posted at Shillong since 31.5.93 (Pnnex;é/t‘l). As per advice
of Resp—-1 in A/& in r‘epiy to my request-A/S I have Vcc:mpletazl
'my more than tenure prescribed. Acccrdmgly.. I have applied
for transfer to 55B Dlrectorate. = Deth., the cnly choice
place of posting. There are more than a'ie.post n?F DFOD  (CC)
véc:cant at SSB Directorate and all the posted DFD (CC) have
completed their tenure at SSB Directorate.

4.02. I was detailed for COO/FC training and order to move on
8.1.20790 to T. C. Salonibhari (é/l@). But on 7.1.2002 suddenly
I fell sick and couldnot move. On 1m=1;m; .tl'e'next working
day after 7.1. Eﬁm I reported -Fc:r- duty (A/") thh & copy of
meclical prescmptlm (9/11) of an & and prudu«:ed medical
siclmess/fitness certificates (&4/2) for getmg_- exemption fr'om
the training cowrse to my cmtmiling office Resp-2.

4.05. On 13th Jan :ama I was e:mm_micated that my Jjoining at
c@nditimal -Fintrwle;:-.':si _c:er-tificate cannot be enter_'téined and

accepted . (A/13). I made request for reconsideration of the
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4.05.

decesion (A/14) as the fitness certificate is ot necessary

for joining of duty but of no avail.

fice has asked some clarificatim ‘-Frnm AR who has clarified

that I was fit on Jan, 16th to resume my duty at Shillong ,
Office and the advice added was for 10 days for reqq.z;:ment - of
my health and there was no sickness. He has clerifies that
medical fitness issued by an AMA, cannot be rejecte_& without
médical . reasons  (A/15). Therefore, my Jjoining stands
accepted. But the office is not allowing me to perfoirm myv
duties inspite of reporting daily in the office which is
against all rules  established and amﬁt to crimnal
proceedings.

Mo altermnative is left for me, hence I anprnac!‘ned‘tt‘e highar
Headqﬁarters with intimation to Respa'rdant -2 by a
telegram requesting permission to join at SSE Directorate
(R/16). Neither any reply from Resp-1 nor any indication for
starting duties is received. Thus I am. left hanging in
uncertainity. To remove uncertainity I have asked parmission
from Resp—2 to seek instructions fr’cm. heigher Headquarters by
personally  visiting SSB Directorate (A/l?).‘ But Resp-2 have
denied permission as well as joining and insisted for
submission of medical certificate of fitness from a compatent
authority which I have already submitted. I have requested
{A/719) that the fitness certificate submitted is complete in
it self with clerification of Doctor (A/15) and it need no
other fitness certificate. Our office at Shillong is having
two medical officers. Therefore, I have requested the office

to direct the medical officers to clear the doubt.
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- Thus  since Jan 18th the office has 'Faﬁ:i-bl‘y' kept me out of

duties inspite of reporting daily in the office and hérrassing
me by escorting me witﬁ'ﬁedical Officer(s) and other Officers
time and again to the Civil Hospital/District Medical
Authorities and Director Health serivces maut!'mri'sedly. Also
I amnot aiicmed to sit in the office and transact the work.
Thus, I am mentally tortured to extreme. At times, the room
where I sit was loﬁked. Aléo I am beiné called explanations
to stop ma 'frcm .me approaching the Hon'ble fri;bz.mal and
harass me more and more up—to mental imhaiance. I have
requested the office that the certificates submitted by me
éA/E) with clerification of an AR (A/15) gives no scope of
any doubt regarding fihwes;é.. Inspite of J.t.. I am not allowed
to perform my duties. Therefore, as and when the ﬁmining is
acknowledged I may be commnicated at the _ addressess  (A/20)
sinc:e office of Resp-2 has made it quite impossible for me to
enter the office premises. I feel risk in entering the

complex and hence left the addresses for correspondence.

Grounds for relief with legal provisions

As per orders contained in A/18 my controlling authority is
Resp—2 where I have attended dﬁties of Jan,7th and reported
for duties on Jan, 18th explaing reasons for Lmability to
comply the orders A/18 to move to AT.C. Sélmibari with Doctor,
an AMA, prescription of advice and requested for exemptions
from Lmder‘ going couwrse on medical gr-cxmd.. |

I hav_e not appiied for leave on medical ground since no
absence  from duty on a working day is retmded/adviced by
the AMA. The absence from dtity is advice on Jan, 8th/%9th i.e.

Saturday and Sunday only which are not & working days and
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wéekly holidays/rests. I was not on leave on  medical O\

certificate neither I have requested any leave. Therefore,

insistence for submission of medical certificates is not a

precondition for repmrting/j}nining duties in contiruty. The
advice in-corporated is not hurdle to smooth discharge of my
duties but surely a hurdle to undergo the sald training for
which I have requested exemption. The sick Officers/Officials
claimv ré~imba.:rse€rswt for their medical itr‘eatment but since
they have not been adviced/requested leavé on any -wurk,ing day,
they are not required to produse fitness cert:;{icate for
joining of duty in continuity. Also one of thE ﬁfficers who
has been sent back from Tr‘aining Centre on medical ground  due
to unability to undergo the course or to continue‘ the course
was also not asked to prmdu;ed medical fitness _v‘certificate
before joining and was taken on duty as dé_sl.!al.

Therefare, the order of Resp-2 contained in &/1 & &/13 asking
other fitness certificate in proper from only for ‘ rejoining
for duty is illega.l,‘ discriminatory and vioclates general
princible of parforming daily .duty in cq{tinuity and deserves
o be set aside and quashed and period be treated as. duty.
Office of the Resp-2 has illegally obstructed me by not
allowing to perform lawfu.l duties and al low govt work to
suffer without any aﬁthnrity therefore, he déserves to bhe
directed to pay me cost of application as well as | méiﬁta'\an(:e
for harrashing and mentally torturing me almost u;:r-tn mental

imbalance also made a loss to Govt of India by forcibly not

-allowing me to render my services, as deemed propesr.




— b

S.027. I have completed more than my tenure  in NE region i.e.
Shillong and deserves to be posted to SSB Dj.réctc;rate, the
choice plat:e' of posting. There are more than one post | vacant
and also all the pDStEdbﬂ:DS(CE) héve cdnpleted their normal

tenuwre.

Theretore, there is no difficulty in posting me on transfer to

851 Director'ékte, New Delhd and as per orders contained in A/Z1

I deserves to be posted to my choice pia&é of posting i.e. SSB

Directorate, New Delhi. Therefore, Respondents deserves to
- post me on transfer to SSB Directorate, New Delhi.

S.0%. The Office of Resp-2 is forcibly stopiﬁg me to‘ per-form . my
duties since Jan 18th inspité of repsrting in the office which
is a criminal offence to disrupt the t,:ublij.c services. In the
absence of an-y instruction I have requested Resp-1  for
permission to join my duties at S5R Directorate A{ 16 but no
faply received. I have sought permission t'c{ move  GSE
Directorate Ffor further direction (A/17) but the request was
twmed down (A/18) with a threat te face departmental action.
I am neither allowed to perform my duties nor to move higher
Headquarters to redress my grievarices. Resp—-E has also
attempted to discouwrage  to get redreésal thrcn.lgh Hon' ble
Tritnal by threatening pericx:} to attend ‘E-bn‘ble Tribunal as
unauthorised absence. Resp—z is obstructing me to atbtend my
duties. I +ound many times locked the door of place aof my
sitting arraqgenent. I was not allcméd to sit as no chair is
there for me also I was Directed in tI'E'.offic:e not to touch
the office b;eblmgings, as if I am tumed an mtaucyhable for
the office over night. I am being ser'ved .L:mnecessary

memorandums  to explain some trivial matters. I am not being
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given signah_'.l.re as token of receipt df my applications/
’représentatim é.umitted of Resp—2. I am | facing an
mtmfable like situation in the office. Office of Resp-2 is
cielibrétedly obstructing ,\ me to discharge my pa.tbli‘c.‘ duties
hempering public interest and thus amount to crimir;al_ act. I

am living in Shillong all alone leaving my family- members  at
Delhi the last place of ﬁosting. Therefore, in a state caf

éxtreme mental tnr‘ﬁ.tré and lonliness it is very difficult to
get proper physical and clinical care in case of e\hy
eventuality. |

I have also completed my tenure in ME region on continuously
being posted in Shillong wef May, 3ist, 1993 (A/9) and there

are vacant posts available at SSB Directorate, New Delhi.

To avoid permanent loss and injury to me and my family members
as an INTRIM the Resp-1 deserves to be directed to aic;ept my
report:}ng at GSE Directorate for further duties and Resp-2
deserves to be directed to arrange me my payments at &GB

Directorate till disposal of this application.

&. Remedies exhausted

I have a&ﬁniti;_aﬂ a number of represantations to F.'esp—-E for
performing of duties and also approached the Resp-1 by submitting &
telegram raga}rding not allowing to perform duties in Shilleng Coffice
requesting for permission to join at S5B Directcfate. n Canpletim
of my tehure I have applied for transfer in Nov 98 and no reply
received =o far. Therefore, no remedy left for me em‘:ep’t to knock at

the door of Hon'ble Trilunal to get justice.
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8. - Relief(s) sought
\ On the grounds explained above the Hon'ble Trimumnal will be A\

pleased to grant the following :—

8.01. Respondents be directed to accept my joining/r‘éporting far
duties wef Jan, 10th, 2082 in continuity by treating the

period as duty.

8.02. Respondents be directed to transfer me to S5E Directorate with

all transfer benefits.

8&13 Respondents be directed to pay damages faf intentional
harassment, mental tortuwre and diruption of public se&icm as
desm proper.

8.04. Cost of aﬁplicatim.

8.05. fAny other relief may also be granted.

9. Intrim relief, if any., praved for

Pending disposal of this original application the Hon'ble

Trrubunal may be pleased to direct the Respondents :—

F.81. I may be permitted to report Resp-1 at SSB 'Dir‘ectar_‘&te with
direction to Resp—1 to accept my joining at - 85B Directorate

for futher duties .'

F.02. Resp2 be directed to arrange payments of my salary etc at  my

place of duty i.e. 55B Directarate.
F.8%. Any other rEliebf"may also be granted.
1@, The case is being presmted by the applicmt himself.
11, 170 N0.0GUTTH4E for Rs. /- dated 1|26 issued at 6.0 Stullovy

12 List of enclosers as in index.




VERIFICATION

- I, 8Bukesh Kumar, son aof Late shri Qishnu Dutt; Indian, age
about 34 years, working as D.F.O; (CC) in the 0?ficé"of Divisional
Organiser »SSB : Shillong Division. A.P.. Seéretariat Building,
Shillong-793 0@1, and resident of 112, Sector-i R.K. Puram, New
Delhi-11@ @22 do hereby verify that the contédts of paras 1 to 12
above are true tro my knowledge, annexures‘ére trQEj,capies, legal
submission is based on advice received and believed to tbe correct.

I have not supressed any material facts.

- | fn
Verified at Shillong this 29 on L00D

W

'Abplicant.



S : N o, E.1./10-D-131/50/98/ 510
‘ ' Directorate General of Security
. s . . Office of the Divisional Organiser |
¢ : . SSB, Shillong Division, Shillong: \hg'
\

o Dated the, (72 —/~9 500

MEMORANDUM

e

. shri Sukesh Kumar, DFO(CC) may refer to his f
anplication dated 10,1,2000 submitting therewith Medical . ’
prescription of illness and thereafter an application -
dt. 11.1.2000 enclosing therewith ' Medical fitness certificate
issued by Clinical Research Unit for Homeopathy. On scrutiny

‘ _ of the Medical fitness certificateit is observed that the

, . Doctor has not followed the prescribed procedure while

' dssuing the certificate as the certificate is to be issued .

in a specific form in which no addition is required, it A
!
l

should be specific whether fit or not fit on the day of
issue of the certificate, but the certificate has made
Some addition which is not in accordance with the prescribed
Fitnegs. Medical certificate., Hence, his joining on duty on conditional
Ce§€%fica§§ycould not be entertained and accepted.

C ' 2 Gow ). ﬂ%jﬂﬂ
f ') L = .
K- T amgeeERn vt AREA ORGANISER (ADMN)
< pssistant Directo’ O SHILLONG DIVISION,. SHILLONG
,‘ S : n .
3y gmr! 'E:?:r of tncom™ To% |
- Q10 the. |Shis#0™8uke sh Kumar |

mmis
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1

W?n , ; ‘ ’ i
riw Divisicnal Organiser _
iBSEf Shillong Division |
I»:smhlmg - 795 QB '

i, | .
: l' Kindly refer to Office nwmr“mclmn No. VILI/2- ‘?/SD/'I"F‘G/WLM@/
171725 dated Q6/@L72<C for attending COFC course and gtand releami
M&'.“f 7o 12D (PN &

—\% a

P DI

J P Y R C I

3&&;-— Submission of Dr. & 8lip preat:mp‘r ion and advmc_e and fequest
. for r"cux:xmmg mf duties. :

3

. R
in the mean time I fell sick on 7.1.2000 while going t;amk from

i.}m office and contact Clinical Resedreh Unit working under Ministry

harw» I cmld riot mve tr Salonibari! ass ordered v;d@ order ibid: {

of Health, Govt. of India. The Dr. has advised rest for two days and

H

the Doctor after check ing today has further at:!vmm o

av«; iding heavy work and traveling.
- 4

ki

Now, it is fur*'he:r requested | lthat T may ka.ndly b almwed to

: jcvin my duties at Div. qu Shillong:for light hlea WOk

A - . N

Dated : 10/1/2k © E8E: Shillong Dlvmuzm

o;cl '

It is rtaqumtm that I may Pmdly b a"mpteec! from m,tj’ncimg

m@ CO/FC cowres till my traatmmt land fully fit for all t“ype of
w.m;it and traveling.

Yours faithfully,

P

b kel

4 (GUMESH KUMER)
v DFD (D)

[P
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~
]
%
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P ]
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#e sistant Director oL N
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& NOoBe1/10 i ad31/80/93 §% 1% 14 N\

Directurato Gensral of Security
. Cffice Of the Livisional Crgaeniser,
. woBeShilldong Livision,Shillong .
Aok decritariat Bullding Ground ¥loor
shillong=1 (heghelaya)
Shdlioid~§n0 15t June,1993
. ! . gl >
In pursunce of S48 Dta. OxGur Lo o14/568/ amd/
66(€8) ~4968 dated 27-10-92, sShri Sukesh Kunar,beuty Field
CVEidcer(C.Ce) on his trensfor frow 548 Directorate.baw Delhd
hes joined duty at Divicicaazl Hgrshillong in the forencon of

31=5-93 . Hg was relieved frum the office Of tha 584 Dtae
Bew Deaelhi on tha forenoon on 15«5~93 '

He gvailed jodining time frum 16~5-93 t0 29=5«93

b
ARBA UGS ém)
SH1 LG DAVISIGH ¥ RS9 W FVETe))
e e ] cenee .
Bletribution iw |
1) The birector of Accounts,Cobinot Secreteriat, Dlock=dx,
LovaleTl, Rk durem, ey Lalhliesd

4) The 'matc.urm:(s&) 2©/0 the Birector, 558 ,Bloch~V (Bast)
R sura, How Lelhi=66 Werete L8 Lte, Ordcr RO IY/SL8/ i/

86 (8u) 4968 dated 27~-10-92
3) Tne ssttdizectoxliciu) 0B Ute, how Lelhi .
4) the accounts VELficer,S86B,Bivdigrshiliong
%) Tue BJFwellTela) Divaiqreshnillong

/Q/ﬁihu Sukesh Bmar,D L« C) o
’ 7 e Of Shri S Jumer,bFU{CC)
8) Vffice cpy .

c T e aooscosen
/ ﬁﬁl‘!i#i' 1?‘3‘.5‘. \ il
E’b\'\' 5—( ’ o

wiH T IR WeRIe)
Acsistant Direstor (Q-L). -
anrwe wryEt wrataw
00 the Cmmissioner of Incoms Fax
istatn)Shillone



o S~ by 5 ndel
f_:. - The Divisional Organiser f.,\ » i;
55B:Shillong Division . - |
N ™ Ghillong 793001 - - \ L
S - o : S
Through Proper Channel L
O Sub:- explanation ?
sir, : , |. 1
. Kindly refer to your memo. No. 8810-11 dated 7.8.96 and 9170-71 dated |
L - 19.8.96 regarding submission of petltlon to the Hon'ble Director and Hon ble s
Principal Director SSB. |
' : . , !
\ - Sir, in this' regard my petitions dated .10.03.95,28.11.95, 6.12.95,12.12.95 |
' regarding regularisation of transfer and various petitions dated 22.03.96, !
. 17.04.96, -18.04.96, 25.4. 96. ?.5.96, 30.5. 96, 17.6.96 regarding promotion may !
A ' Plndly be’ referred to. ‘L |
{
o ' . . |
L Co :In» accordance with the order no. 14/S5B/A2/87(45)/691-96 dated | 26.6.96
LA st rpgarding - regularisation of transfer from retrospective effect it seems that my
' "Earlier‘ petitions were not considered. Therefore I have requested the quick
‘. 1n51ght in'my case to expedite the un—duly delayed, since March 1999, JUSthE.
\_‘
~:Only to get the expedltlous justice , un—duly delayed I have submltted the
o " applications for hearing in person to the Hon'ble Principal Director to 'exp}aln
{ia«f‘ .+ - my- points and un-justice being done to me and seeking for an early justice for
lawful Jjoining at 5SB Directorate and early convening of D.P.C. delayed since
/ FEb- 1996- * ‘
L
: . : qlnce petitions are being iaﬁafga and the decision, seemingly, being avoid-
"Cjﬁ: e ‘and ‘unduly-delayed over my petitions, I am forced to approach the authorities
da '“i”‘“as per the submlssxon of petition rules.
oo T Therefore it is requested to your goodself that it is in order with the
N . submission to petition rules and is not a violation of the conduct rules. I have
o - obeyed "all the instructions but due-to un=gue delay in justice and 1gﬂar=an§@ ‘af
U my applications has forced me to submlt the applications. ‘

. It may also not be out of place to mention that some of the Officers of the
o~ - Y~ rank  of A.O. and even higher officers e.gs Dil, G, and J.D./ D.O.5 of E8B have
S "also forwarded the advance copies.to the higher suthorities and irrespective of

the instance the advance copies of applications were entertained.
o ¢ Further. I want to eyplaln ‘my domestic/private problems. That are:—
£ o 1. My father aged around 70 years is a patient of asthama since 15—20 years.,
e ‘ As . the old age advances be is facing trouble in coping up with the sick-
! ‘ ~ness. He needs constant physical and clinical care.
S ' . .Sir, myAmother aged around 70 years has received a strong electric shock.
C»’1C<:” She‘is aleo very weak and needs full time care. |
- 53 r, My wife is too weak to cope-up these domestic affairs full: of the
TZ wt ﬂggmhgar problemsand hence often remains sick due to sievere migrane feats. '
g R c?l?o requires constant tension free atmosphere supported with the male
Assistant D:re *or( v member. - .
aTTwe e & I

CHOtheCﬁwnmsmne@S@”w%yself is also under heavy .pressure from the office administration by
maﬂ]shllkﬂg orders passed from time to time and not communicating any final deci-
sion on my regular requests. The situation bhas put me in a state of quandry

hence 1 often remain sick. Now also I am not feeling we}l.




—\o— Drman Al Gneludol

.. At SER &' JUFELUFE 1 2R SriEPed S=traPefers IR 4 sRR of e wéarséx

*‘pthatwgeemé +5-be’un<justified and needed 8 be ammended/re-eencidered immediate= )
o ’ly ol f

3 »'lf{:»-: oA »t:r,.?-r-\ti‘.v*%!;*:;:l,-_—w--‘n. .- - . s

‘\ » My domestic/private problems and self sickness I could not proceed to,b

- Bhillong. 1 have expressed this in my earlier request. Un-Justice has pushed  me- |
: ' verge of starvation for not getting my salary since May'96 due. to not ;
{D considering my requests.

-~ authDFltlE’ at S5B Directorate to get the order dated 26.6.96, by consideringa
gzkm‘jﬁwv“" ‘my*rearlier request referred above, ammended and allow me to join my duties at
qSB‘D%rectorate,to‘ccmplete_my tenure, at the earliest.
: . i

{

1

[}

Sir, 1. now reguests your goodself to kindly approach the administrativet
)

i

G ';”i;fuf.ﬁnd if it is deemed proper to give substitute at Shillong Division, there |
E 1y tare many D.F.Os posted at SSB Directorate who have completed their normal tenure |
P at 55B Directorate namely:- )
O Tt . .
.. 1.n8h. D.N.Saini , since 1991 E
- - "2, '8h. Shyam Lal Since 1991
®) 3% Sh. K.Purushotham Since 1992 |
.4.., Sh, Ram Jattan : Since 1992 - !
‘QJ and’ all other D.F.0.’s posted at SSB Directorate barring Dne or Two, have com— f
pleted their. normal tenure at 55B Directoarte.
(3 ] Y There{ore, 1t is requested to your goodself to approach the competent ‘au= “|
thority to kindly ammend the seemingly discriminatory order and allow me’to join i
. my lawful duties'at SSB Directorate to complete my normal tenurE.ThiS'wlawfglact“}
> of kindness will belp me in managing my collapsing domestic/private'affaiﬁs““and'{
" to re~aff1rm confidence and faith in the Justlce of the administrative- authorl-':
. tles._ §
(N g :'
1¢ poss;ble an early hearing from the competent authorlty may kindly be §
e - "Trarranged at an early date to exp131? my grievances in person |
This act of kindness will be highly obliged. !
\
\ |
- YO?;L; faithfully ’
_ Dated 29-08~96 : “/,,,,,/—” X
~ | (SLKESH KUMAR) ;
’ , . D.F.0.(CC) l
g On leave, 112,Sector-1 R.K.Puram f
(- ” , : J
Copy to D.I.G.(Ee) SSB Directorate. SR W“*a”““,uu,j.
i . ¢ l;

:
T I 200 HOLL {0RSIEY .
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T T GREHNISER |

- SLAUEIRERS £ S ITY IT))
Assistant Director (0.1)
AT WK wrafan
0/Q the Cmmissivoner cf Income T
1wrata/Shillong




- cerefully examined by the SSB Dte. and advist
. ©f temporary attachment which does not iﬁ

_(45) 3009 dtd. 4-11-96.

P el

No. &.I/10-D~131/sD/93-96/ 1% (1|2 ¥
Lirectorate General of Security, '
0/0 the Divisional Organiser,

SS8B, Shillong»Di’\iision,sh'illon'g..

o —
Extanet

PRSI

Ay

Dated tha, 1 5 [y
Menorgndum o |
Subject 1= Keg. considuration of his grievances and

transfer from Shillong Divisfon to SSB Dte,

Shri Sukesh Kumar, DFO(CC) may refer to .
his representgtion sated 29-8-96 on the subject cited above,

Representation of- shri Kumar,DFO(CC) has been

his tenure in Shillong Divn., He wes given an pppoxtuinity
sO facto becomes g

case for regular transfer-vide SSB Dta. Memo No.‘14/SSB/A2‘/B7-']

[0 the Crmis

s
| A-'J'\,’l'ﬁ‘/ o
. arca Organiber(admy, ¢
fo, L , §h;;ll?nqnfv4sionL,, shillong.

Shri Sukesh kumar, Lro{ce), L
Legve gddresgs L b

cSectdg - 1, Gtr, No, 112,

K.Ke Puranm, New Delhi-66,

A ey

roorked) e, ;

a’;;?\?‘w v oeWte) -

(3 AT _

Assistant Cirector (O-L)

.sioner of Jncome Tax
rarata) Shillon? , -
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The Director SSB
East Block V¥
R.K.Puram

New Delhi 110 066

Through Proper Channel

Sub:-Completion of tenure and hence transfer to Delhi.
gmm sir, |

Kindly refer to Your letter No.‘yﬁSB/AZQQqupated Q,1\.96
regarding transfer to SSB Directorate New Delhi.

requested that I have completed my
to  my

It s tenure in
Region therefore it is requested that I may kindly be transferred

N.EI
only choice place of posting i.e.
Delhi.

S8B  Directorate, New
Earliest orders of transfer will help me to manage my domes-
: : tic affairs, study of school going children, help to oldaged
qmg parents.
Thanking You
Your's faithfully
Dated 9/11/98 - S

<"
" (SUKESH. KUMAR)

D.F.O.(CC)
SSB:Shillong Division,

==

Q k 'Y")/j - 4 =¥ (1, S
V 173 ‘

| e @ e 75 ot a\’xx‘ri
E cap g o ¥

N\
B D)
Assistant Director (O.L)

arawT @i sraten
0/0 the Cmmissioner ¢f Incame Taa

wrsta/Shillong ‘
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“~To | thnﬂdﬁjf

The Director SS@ .
S8B:Directorate \
East Block V

R.K.Puram

New Delhi

THROUGH PHOPER CHANNEL
Sub:;RGWUOSL for transfer Lo SSB Directorate,
Sir,
Kindly refer to your oifice memorandum No. (4/SSB/A2/87(45) -

dated 4.11.96 and my application dated G/11/98,

No reply of the application has so far been received. [t is
once again reguested to vour goodself that as direcled by the
instructions contained 'in the SSB3 Directorate Memorandum referred
herein 1 have compieted much more than my tenure in the Northeast
w.e.f. 31.5.93 and hence eligible for transfer to my choice place
1.e. S8B Directorate MEW DELHIL.

It is requested to vour goodself thatl i may kindly be trans-
ferred to my choice place of posting i.e. SSB Directorate at an
early date.

Yours faithfully
, _ ‘ T
Dated:-15/12/99 o %wam¥é¢~/“
{SUKESIL KUMAR)

D.F.0.{CC)
SSB:Shillong Dicvision.

Lo

;f;;béfiﬁxﬁf::if142(:¢V7”445?ffq/1

e >

j @\,'W“ n W\
. \

| e ’ _\_G\

c. T C— e

qgrow fz’-'\'r\r\ YoHrey
Assistant Cireztor (O.@ )

HIAST d1g57 grgfan
010 the Cmmissioner Of g, A

o . 2,
Y=t (Shilinne '
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.No.GE—-I_I/sD‘(c)/‘97—99/ isy30-31

Directorate General of Security,

Office of the Divisional Organiser,S5S3
Shillong Division, ohlllong~793001

Dated : 24.12.99

pMemorandum

. An anplication submitted by Sh. Sukesh Kumar, .
DFO(CC) addressed to- Director, S5B8 for his transfer
from Div. Hqrs Shillong to SSB Directorate is sent -
herewith for favour of necessary action nlease,

Divisional Organiser, .Shillong Division duly:
recommended his case as he continues to be posted
in this bivision since 31-5-1393.

Encl i As stated - //////

Area Organiser (A)
Shillong Division

To.” _ _ \

The Jt.Dy.Director (EA)
888 Directorate,
Block-v(east) R.K.Puram,
‘New Delhi~ 110066 .

Copy to : Sh.3ukesh Kumar, DFO(CC) Div. Hgrs.
' © Shillong for information. .

o4
et

Area Organiser (A)
- Shillong Division .

g 23 voeute)
Assis(a_nt Cireztor (0.L)
IO IR wrgtent
o/o the Cmmissioner of Income Tan

) twatn/Shillone T
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Ho.V11/2-9/5D/0G/39-2000/ [¥]- %3
y’ .

Directorate General of Securi

O0ffice of the Divisional Organiser,33B

"Shillong Division ss Shillong
A P Secretariat Building

Shillong - 793001 ' o

Dte  06/01/ 2K

Meaorandun

Refer to your Representation dated

T T m65/01/ 2K addressed to SSB Directorate regarding

‘exemption for attending 2nd Condensed CO/PC course

- commencing from 10/01/2K to 07/04/2K. Kon'nle

Directory; SSBy after careful consideration of the

‘representation-rejected the sameand directed to
-comphywith the order to attend the course failing
-which appropriate Departmental Action will bé-taken
-against himg: =~ - - : - o

As such; the detailment  order served:

vide our Memo' No,VII/2-9/SD/TRG/99-2000/104~09

dated 04/01/2K for attending 2né condensed CO/pC
course ‘commencing from 10/1/2000 to 7/4/2000 will

"stand, You are hereby directed to...hand over charge

C.7.C -

. , Shillong Divn 3 Shillong
%ﬁ} : 8090 Co .

2\
agraf 12

Assistant

of Ciphher Branch to Snri B P S Khatri, FO(T)
immediately 2nd move for TC Salon%Bari on 8/1/2000
for attending the said course without fails :

! /A/J\,;lfq/‘(ﬁt) .
Area Organis (Hgr)

To . . Shillong Divn ¢ Sh@llong

/
hri Sukesh Kumar, DFO(CC)
Div Hqr Shillong

Copynto 3~

1, The DyJInspector General(T,g) SSB Dte
. New Delhi for information with reference
_to his Fax Message No,1153 dtd &/1/2000
2, The DIG, 388 Shillong : >
for information, - —

Ared Organiser(Hgr)

29, YeAlo)
- .
Cireztor (0.1)

FITHT VYT waien

0/0 the Cmmissioner of Income Tax

twata/Shillong
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& . No.E.I/10-D=131/5p/98/ UL b" o

Directorate General of Security
‘ Office of the Divisional Organiser,
~ - S5B. Shillong Division; Shillong,

Dated the 11tp January, 2000

To
The Chief Medical and Health Cfficer,
East Khasi liills District
hillong. o T

; Shri Sukesh Kumar, DFO(CC), an em~
ployee of this office has been detailed for Course
near Tezpur and accordingly he was relieved on i
7«1=2000 but he hag submitted a2 Medica)l prescription /
dated 7-1-2000 (from Clinica) Research Institute Ho=' == .
. moeopathy(T)) stating that he "5~ not fit for attepe Y
ding the said course. Further he did not submit any |
Medical certificate as per proper form which creates i
confusion and 2nd medical thought is required, ' ‘1\\\.
. A

dly examine him in detail and send your report through'
Dr. L.R.M, Singh of this office who will produce this At

-
-

s

can ATea Organiser(Admn) - B
SSB.Shillong Divn, Shillong.f"

Copy to:

1. Dr,L.,R.M, Singh,, Medical Officer, Divl Hqr,
SsB, Shillong, He is requested to escort
) Shri Sukesh Kumar, DFO(CC) and get his medj
- =Cal examination done by the District Health
and Medjcal Officer, Shillong,

2, The Area Organiser(Hqrs), Divl HQr.Shillong
for information,,. :

3. Shri Sukesh Kumar, DFO(CC). He is directed
A% to go to Civil Hospital for further medical
check up alongwgth Dr,L.R.M, Singh on 11-1-2000, l

C . T.¢ - 1 ‘_
JUtibe |
. . Area Organiser(Admn)
N
D SSB.Shillong Divn, Shillong,

dgrae fr3de frm(c)
Assistant Lirector (0.1)
ST age Gk
00 the Cmmissioner of Income Taa
vxata/Shillone ,

- my B9
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/ No.E.1/10-2-131/sD/98/ 24 3

e -

A Directorate General of Security,
/. S Office of the Divisional Organiser,
v - 553, Shillong Division, Shillong, -
~ ’ : ‘ .. ) Datéd the ‘2"1 Ny ’]9\ -
DL . . Memoraadum .

. Shri Sukesh Kumar, DFo(cz) may please refer -
to his aopnlication dated 20-1-2000 requesting for |

S .. acceptance of his Joining dated 10-1-2000, .
f : o ' -

o In this connection, it is stated that he has S
_ never been denied to Join his duties but he has. been:- " .. .

S

T o P . .
% i) e
TN N -

Area Organiser (Admn)
. - Shillong Division,Shillong.
o 22V Ve wah// ' L
Assistant LISt Srs  gkesh Kumar, DFo(cc)
N ) . S ll n *
. mw‘fs:i?::r of 'Iru:);"ng:Jl hillong
0/0 the Cmm! |

. e v
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To, .

1”he Divisional Organiser » 3 2

¢ Shillong Division f Pt

&ullcng 773 001 : ' k

i ¢ Reconsideration of mmram:lwn No. 573 dbt 137172

i Kindly refer to your memo Mo, E1/10-D-131/8D/79B7570. dated

h.l.M regarding my joining and medical fitness certificate, In
is regard following is submitbed far necessary considerstion; and

e tion please - _

o

1;, 1 have joined mry duties as usual as no absence from duty on
Cany working day bhas been advised. On 7.1.2000 havwe attended oy
duties for last half as far the first half. I have gone to Gaahati
ind  similarly I have reported for dities on 10.1.2K after twn’ days
&k@?ly rest. 1 heve produced medical prescription as I was! ‘under
wder of movement and I have similarly requested that 1 could  not
ove  an accont of advice of Doctor for 7.C. Salondbari. Further I
Have not been advised any absence from duty and hence leave therefore
I have reported for ﬁ.sty as on 0.1.3 and continudng till date.

%\; I have not produced medical fithess certificate for jczmint_; of
cduties but to vindicabe oy wmabil:.fy to move gto T.C. Salonibari.
f was hot on medical leave jso jthat before joining of duties a
fitness certificete is reguired. [ have produced  fitness  to
Virdicate the advice of Central Government Doctor an AMA for avbiding
mg Journey ard teavy physical eork on the basis of which I howe
m;eatad evemption attending the cowse. The Fitness is not
tlequired for joining of doties as cmtmuity as no leave nm:iical
é‘aaruﬁcatn is requested/ssnctioned. | .

i The fitness certificate is a?ém not a conditional one.  the
J portion added by hand is only an advice for fubuwre and at
present there is no such cndition. vour office meno dated 11.1.2000
feqarding 2nd  thought for medical is a contiruity of the same.
Mrszfum, the medical fitress certificate carnot be termed/is not a
émdxtimai one. _

Now at last it is therefore, Wt@d that since there iﬁ ne
in atbtending duties/office and not lesve is requesterd tmmm
mexdical fitress certificate camot be a prer—mu:lxtmm for joining

L The prescription slip and the medical certificate with

extraremarks/ avvsice was produced only to reqguest for exemption’ from

J}:hr:a course on madical grourd that I am not it 4o undergo the Jcourse
thorwise fit for official duties.

Therefore, it is requested that I aay kisdly be allowed to
Bign the atterdance register for all the days together snd to come as
Brid when 1 was/am on duty in continuity as I am continuously
z {remrtmq for duties and attending office. Reply of request of
exemption may kindly be conveyed at an early date please.

L ; i
{ I will be grateful for this act of kindness. :
1 Yours faithfully, |
Dated 14/1/2000 | . — S g
: - {SLKESH KMAR)

7

2\ \* j

>

ngm T T2T¥{vewle) _ -
Asdistant Cirestor (0.4}
RITHT WrgET Fratee
he (%{mmissioner of Income Taa
dvsara)Shillong
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Assistant Cirector (0.L)
FTTET AIYET FITTn
010 the Cmmissioner of Income Taf
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Clinical Research Unit for Homoeopathy (T

Temple Road (Rarik)
Shillonag 793% 001

NouS’/F)ﬂ.-f DlT 5'205‘7‘”{/51«4'/'/@/.?] / 2 Dated 20.1.2000

To

Area Oroganiser (Adm)
SSR«Shillong Division
A.P.Secretariat Building
Stillona 793 001. o C - T

Dear Sir.

Please take a reference of vour Wiscourteseous Latter WHo.
EL1A10-07131750,88°507-09 dtd. 14. 1.2 regarding Fitness certifi-
cate Fssued o Sh. Sukeslh Kumar DFOCCCH, First of all 7t is not
unaarstood how the CCSCCCA) rules are related with this malter.
Piaase make & correction and note it For Future that COSCCCA)
Rules are in no way raelated to Medicsl Fitness certificatas. ’

I take Lhis opoortunity to make a medtFon to vour commun feation
and Feal thst Che raference madse may be From COSILeave) fules and
these are in no way relatedsapnlicable to the matter a8 no
medical Ifeave 7s recommended on any work ing oday,

L would also like to take an opportunity ro sosin maka a COrLrEc-
Eion onee more to lthe main remarts owoted as Note Mo, 2 related
to Fitness since there exists no such note related to Fitness
@rtirieale., THis Note No. as ouoted seems to be e Fed
erronausly rrom the WNotes aiven bHalow the Form 3 and 4 ralated to
Sickness and not with Fitness as mentioned 71570,

Now as Yar Fitness 1s concerned to & patient. it is well Tuaged
by the ailment Followsed by oragress oF recovery and response to
medicationstreatment., This can in no manner be restr feted to Form
5 In any way. But in that event also the certificates furnishad
s in conformity with Form 5. Moreover a Loclor has First of a1l
to see the fhealth condition oF patient and in terast of Government
of India as wall. A Doctor cannot be dictated by any vested
interested authority to Ffulfill their desires contrary to the
orincivlaes of medical practicesprofession. Therefore keeoing all
thase under consideration I have advised in the interest of
health condition of Patient in coniuction with interests of
Gavernment or India,

The patient Sh. Sukesh Kumar was very much it to resume hrs
orficial duties at his Shillong OFFice on 18.1.2000 and Further
advicesprecaution was added ror further recurrance of 7 Ilness
which 7s an endorsement of my advice mentioned on the prescrip-
tion sliv. I have taken Shillong and the office beina on other
rloors than the Ground Floor under consideration and Fssued the
fitness ceartificate to him. He was Fully Fit on 10.7.2000 to
resume Ais official duties in ShHillong. :

Lt.e%Te)

1
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Y There 7s po condition in Fé. Ft 7s an additional aovice ror 10
dayvs to the oatient as well as to the office For recoupment of
His health and to avoid Furiher recurrance of sicknass which was
absolutely necessary. The aavicee mentioned 7s in accardance wilh

the orinciple of medical practicesprolfession and can not be
challenged in such a way.

Fou are very uuch at 1iderty to challenge 76 in Front of any
medical authorities, Further let me know your authority to reject
the fFitness certificate 7ssued by me. an A.M.A. under CS(HA) )
Rules 7944, engaged in researchH work since last 12 Vears so that
proper constitutional measures could be initiated under relevent
madical rules as well For cost of defamation For unauthorisedly
rejecting the Fitness certificate Fssuad under proper authority.

c— —— - — - B e T T T SO .
" — ——r - — - .~ - -

I 785 For yvour Lind information that & medicsl Fiéness ceriiri-
cate Tssued by me. an AMA, engaged in research work ror past 772
years, can in no way hbe rejected without any medical reasons., The
! cartificate issued 7s Tn ordsr and 7s in confaormity to princivnle
or /;éao’i’czér.z‘ vracticesororassion andg fhaence nead noe intarferance and .
, explanat ian.,

c-T <

W’f’/ | : NN

(-’[)j".‘ M. 0. /;1"'}”«.?,) “’ém“: "a?““"oq'.)

A:»‘s.j/:i tant Researel (Ji‘jf 7C:c?:‘“/f"(/'/,) Assistant Director (O.L)
Clinfeal Resaareh nit (77
shillong 792 001. ' HITRT WY Tty
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f ) 010 the Cmmissioner of Incae Ty
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! - \ Loy o Sh, Sukesh Kumar OFOCCC) wilh necessary corresnondances.
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The Divisional Organiser - ' i
pasiaE Shillong Division & o

.%shillmg - 793 o1
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| ; i .
é,fs‘,tb: Intimation regarding sanding & telegram jto Delhi.

i : :

S, B ' <

i Kindly refer to my various communication regarding unability
b more to T.0. Salonibari and rEporting far dutives.  Since o
bpecific order has so far been received by me till time therefore in
b state of dilemma I have flashed a telegram containing Fol lowirg

fod
il

text to the higher suthority at Delbd i~ v
Text

‘:mp CONTINUOUSELY REFORTING OFFICE FUR DUTY WITH QU FAIL BUT @ BEING
DENIED  TO ATTEND DUTIES AND ATTENDANCE REGISTER SIGN  UNAUTHDRISEDLY
BINCE JAN 10 ROST FERMIT JOIMING AT DTE OFR OTHERWISE IR

i , ~ SLKEGH KLIMAR
It is heraby submitted for kind infmm’sa{:im nlease.

Yors faithiul 1y, ".

—

(SLEESH KUMORD

E DF0 (03 :
pated ¢ 18/1/2000 | ‘ GoEr Shillong Division
I |

7| T |
i | |
| . 2
4{15 nA e Rl : o
o yistant CJestor (k) |
e drtal Pt ) . ?
. . ¥4 120 hd ) E !
oflp the Cmmissientt ll?‘f.-?.?f{?_hlg ;s’":
] §orota PRI
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Pivigional Organiser
GEBy Shillong Division : i :
ghilliong - 795 001 : -.;

i
2
-

fluin*‘ Frarmi. mxm/mtmmmm for mmwaw:nt to 58B m re»‘*mmm (Hi.gmr
Headauar t:;emr'a) ’ N .

‘ Kindly refer to my application regarding infimating the
gopy/text  of the telegram sent to Higher duthorities at mlhi with
gerpission jto join at 8 85K Directorate. :

20

v

b
.

No reply has been received -n'eit.mzr any instruction is recelvexd
2 regarding Joining of regular work

‘ It im thersfore requested to your goodself to kindly permit me
+ {t move to 888 Directorate’ the higher beadguarters, either tc» Join
y dutwss ar for further necessary instructions in this r-e.x_:jmw:i as i
llmvr, no instruction at ey band now. i

| .
i T am mmning/will MOVE (X 4,1 1.9 to Delhi by i:min Frvam
uw]amta, and by road from shillong i-o Bumahati .

A reply t:safcm? my departure w rmLmtm;i

Youurs falthfully. ;E
sl !

} : : (SLEESGH KLIMARD

DFD ()
| 4 _ ' SeEs Shillong E:)ivz.mcm ‘
Datied 20, 1. 20600 _ P AGP. secretariat Bullding

|
cT1 <
| ;@%ﬁ
TN

e feie v oxle) ' j
éssistant Cireztor (0.4} . ' :
| 1 mawe s srafes '
0[O thé Cmmissionsr of income ,‘f‘h
vaara/Shiflong




‘\%O/l Aran #7118 ,b«;

- No.E.I/10-D-131/SD/98/ Q\!Q‘ ,
“Government of India
Directorate General of Security
Office of tthe Divisional Organiser
.S3B, Shillong Division,
A.P, Secretariat Building,
PO : Shillong - 793 001,
Meghalaya,

Dated, the A{ [} January 2000,

Memorandum

| Shri Sukesh Kumar, DFO(CC) may please
refer to his application dated 20.1,2000 requesting
for permission/intimation formovement to SSE Dte,
New Delni, )

In this connection, it is stated that he
has already sent a Telegram to the higher ups by
breaking the normal channel which is found to be
indisciplined act on the part of Govt. employee
and he is asked not to move SSE Dte till the receipt
of reply on his Telegram from the higher Hqrs, If he
still moves at his own, he will have to face depart-
mental action under the relevant rules,

ok
llgipree

Area Organiser(Admn)
SSB Shillong Divn.
Shillong.

To
Shri Sukesh Kumar, DFO(CC),
Div, HQ SSB Shillong.

gru V-

T§§§§§i¥f°

e v eHle)

Assistant Cirector (G4}

ST WG maﬁn ,
mmissionet of Incorme Fax
vepata/Shitlosr



Y

’A?/ 'A. .
r lﬂ/

— T\
LA~

No,E.I/10-D=131/3D/98/ 57 2.
Directorate General of Security
Office of the Divisional Organiser
SSB. Shillong Division: Shillong,

Dated the A/[{January,2000,

Memorandum

Shri Sukesh Kumar, DFO(CC) may please

refer to his application dated 17-1-2000 on which

he has intimated that he could not applied C.L.
in advance since it was not sure that by which
time he will be back to duty,

2, ~ Irn this connection it is stated that
he should have applied for leave before he left -
the Hqr, If needed,leave could be extended or cur
-tailed, He proceed to attend the Hon'ble CAT

without having got his leave sanctioned, He sub-

mitted his application for ¥2 day C.L. on 17-1-2000
to get his unauthorised absence on 7-1-2000kregula=
rised after a lapse of 10days, Before leave as ap=
+ Plied is sanctioned he 1s asked to explain as to

Brru B119 Conta

@o

“why he should not be treated as unauthorised absence.

VT g
(et
Area Organiser(Admn)
SSB.Shillong Divn.Shillong,

To

“’-' -
-

-

&///86}1 Sukesh Kumar,

DFO(CC), .
Divl Hqr,SSB,
Shillong,

v\

gl 1= 11 ¥ eqte)

. Assistant Cirector (L)

sTaSC argE oraiaT

DIO the Cmmissfoner of Incoms Ty,

reratw/Shillone



b 0 =327 NOLLE.T/10-D-131/5D/98/:871 s 1
A ~ w4 .+, . s « Directorate General of Security . = .. :
; 5%, ‘A/f;q (pneld~d  .Office of.the Divisional,Organiser

AR A " 55B, 'Shillong/Division, Shillong .
1 . 0 — o “Dated ‘the, ig.‘,qk_ o '

V | ’ v._ P . t o " R /
T x . MEMORANDUM . ;! S
] ‘ “ . N A "1 - I ’4 Ve . o Sy
i ; oL ! Shri’ Sukesh Kumar, DFO(CC)'may please refer to his LT
e ~ . . application dated 17.7.2000 on which.he has intimated that he .

RS could not avplied C.L. in advance since it was

/ not _Surfe',"th_a'-‘t‘vl
Lo by which time he will back 'to'duty. . ° S HES PR

Lo s ' ’In-this connection it.is stated that heshould have o
T applied for leage before he. left the Hqrs., He. proceed to:n "4 by
L attend . the.Hon'ble CAT without’having ‘got his leave sanctioned, ..
- . He submitted! his application’for 1/2 day C.L. on 17.1.2000 - - 7
M .7 to get:his/! unauthorised absence.on 7.1,2000' regularised * - 57
VT after a'.lapse of 10 days. Before;Casual leave’as applied 157

g ~‘sanctloned he is asked to, explainjas to why .he :should not be'

treated as’wilful absence.’
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— D% Srrogn M AL

To,

The Divisional Organiser
G5B Shillong Division
Shillong ~ 793 @01 '

e

o me e b et h e e

Subi~ Intimation of address for correspondance.

81"’ [ 1 : * o
Findly refer to ymu* office mERnorancuns reqar“qu ny J(:Jmmq ard
my reporting for duby eto.

I have already produced m@ndu;al fitness certificate from  an

AM.A ang the AMA. has further clar ified about the fithess i his
letter clated 2. 1.5000 . ) ’

1

_ But  inspite of proper fitness certificate my jmrung is eyt
tping ackrnowledged. '

i 5

l New it is therefore most eartestly requested that when ever my
‘ Joiming  is  acknowledyed then 1 may kindly be intimatecd at my
4 following addresses. In Shillong thewe is no fired address as ‘I ain
i;l living in a rented hmu% abiject to rhmgm

J}

1 1y 112, Sector-1l R.K.Puram Yours faithfully )

1 New Delhi 110 @22 y o — .
{2 Vill-Mundet P.0. Manglaur . (Sukesh Kumar) {

u, DistteHaridwar 247 &b, ! D.FL0. 00 25412000

4 N . 88B: Ghillong Division

“ : _ L

j’ Copy for information and n/a to Director S5B Masw Delhi by, F\‘:z;g‘.if-staeread
1 Post, v -

! ' ' - , E
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| yssistait Diroctor @b
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(}7 2. 1t has now been decided to grant a sum of Rs. 100 per month (Rupees
ne hundred only) as machine allowance to the staff who are brought on duty APPENDIX -9 |
to 3chI!y work on the multipurpose counter machines. INCENTIVES FOR SERVING IN REMOTE AREAS

{
506 SWAMY'S—FUNDAMENTAL RULES [APPX. 8
/S e Aronan H 2

»

o
3. These orders take effect from st January, 1994. (G.L, M.F., O.M. No. 20014,3/83-E, IV, dated the 14th December, 1983, read with O.M.
\ . N . R N ., 100 ) No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.I, M.F., U.O. No. 3943-F.
{ G.1.. Dept. of Posts, Lr. No. 4373/93-PMR (Pt. 11), éated the 17th January, 1994. ] IV/54, dated the 17th October, 1985, O M. No. F. 20014383, IV dated the 315t Jenuery,
The machine allowance of Rs. 100 per month was granted to the Postal igg?,gf;gécw"égfrd :}‘9339‘#8 ‘\,: Slz;ég‘(;\,:’;si da;gglgﬁéf'f\wlﬁ ll’;s%\o;;\,{'dh;o_‘
ficials wh 1ctuall loyed on multipurpose counter machines. As PN 1V, Gated the 29th October, 1986, O.M. o, 20014/3/83-£. IViE. 11 (B). cazed the
Officials who are actually employ purp ou . : 11th May, 1987, 28th July, 1987, 15th July, 1938 and O.M. No. F. 20014/ 16'S6-E. IV 'E. 11 (B),
such this allowance is not applicable for any other activity. This allowance ‘ dated the Ist Decernber, 1988 and O.M. No. 11 (2)97-E. 11 (B), dated the 22r:d July, 1998, )

is payable only to the staff actually employed on the multipurpose counter
machines.

s
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eptitadriginigrtbonmarspmmdesnyilin

[ G.L, Dept of Posts, Lr. No. 43-3/97-Tech., dated the 215t October, 1997.] . Allowances and facilities admissible to various categories of civilian
’ ' Central Government employees serving in the Nesih-Eastemn Region compris-

ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the ;

Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar

; Islands and Lakshadweep Islands. These orders also apply mutatis mutandis

* to officers posted to N-E Council, when they are stationed in the N-E Region

and to the civilian Central Government employees including officers of All i

India Services posted to Sikkim.

() Tenure of posting/dcputation: ‘

There will be a fixed tenure of posting 3 years at a time for officers with :
scrvice of 10 ycars or less and ©1 2 ycars at a time for officers with more than :
10 ycars of service. Periods of leave, training, ctc., in excess of 15 days per
year will be excluded in counting the tenure period §rd ycars. Officers, on
completion of the fiked tenure of service mentioned above may be considered
for posting to a station of their choice as far as possible.

a0 SACE> Tk S R

The period of deputation of the Central Government employcees to the

States/Union Territorics of the North-Eastern Region, will generally be for 3

ycars which can be extended in exceptional cases in exigencies of public scr-

vice as well as when the employce concerned is prepared to stay longer. The

¢ ‘ ‘ admissible dcputation allowance will also continue to be paid during the
: period of deputation so extended.

e S I N TR SRS R LRI T
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L (i7} Yeightage for Central deputation/training abroad and special

% < T .
r / . mention in Confidential Reports:
. o ' Satisfactory performance of duties for the prescribed tenure in the North-

East shall be given due recognition in the case of eligible officers in the maiter

e N e S TR ST

, - N N l, of—

| i@ b Y L oRiey ’ (a) promotion in cadre posts; _

3 - Assistant Director (O &} _ (b) deputation to Central tenure posts; and
: HITeT WTYE e ratRT v (¢) courses of training abroad.

: - IO the Cmmissioner of Income Tag .

reruta|Shil’ VY
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